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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL BINGH):
«{a) to (c). Since the announcement of
the ordrrr  expelling non-citizen
Asians fiom Uganda, the Government
of India have throughout urged on
the Uganda Government that as long
as Indian citizens remain in that
rount*y, the safety of their lives and
properties would be that Govern-
ment'y  responsibihity, Government
are not aware of the los: of life of
nny Indian cilizens so far. Govern-
ment's efforts will continue to secure
just anq eguitable terms for the rea-
lisation and repatriation of proper-
t ¢s left behind by our nationals

Attack on Workers in Durgapur Steel
Plant

800 SHRI ROBIN SEN Will the
Minuster of SIEEL AND MINES Le
please| to state

(a) whethot Government are
Jware about ,he attacks on the con:
trartors’ Labourers in Durgapur Steel
Plant by the goonda elements;

(h) whether Government are
aware that the contractors in league
with the management of Durgapur
Steel Plant are assaulting and threat-
ening the workers inside the plant
with the help of goondas and the
workers have been arrested without
uny reasons; and

(e) if so, thr steps taken by Gov-
rrament to prevent such kinds of
attacks?

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES
(BERI SHAHNAWAZ KHAN): (a)
There have besn no reports of attacks
or. Contractors’ labourers inside the
wlant by goorrda elements;

£{b) and (c) Do not arise.
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12 hrs,

RE: DISCUSSION ON ALLEGED
SCANDAL ABOUT IMPORT OF
WOOLLEN RAGS AND ADJOURN-
MENT MOTION ON THE CLOSURE
OF THE DELHI UNIVERSITY

MR. SPEAKER: Now, calling at.
tention-notice. Shri Shrikishan Modi,

SHRIKISHAN MODI
I call the attention...., ..

SHRI
(Sikar):

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): On a poini of order.
I have already written to you seeking
your permission to make a submission.
This rags scandal has become a na-
{ional scandal It involves not less
than Rs. 15 crores every year, and the
1ags which have been bought from
America for about Re. 1 a kg ..
(Interruptions). We want to fufl-fled-
ged discussion on this, I have
already given no'ice for it. The
calling attention will be only an
apology for this, It involves the
Foreign Trade Minister, the Finance
Minister, the Customs and the STC.
It 1s not a matter which can get clear-
ance through a calling-attention-
notice. I seek your permission to
raise 1t and T seek your assurance that
the matter will be discussed fully on
the floor of the House, because it ig a
national scandal and 1t has been going
for the last three years.

MR SPEAKER: I think I should
first wish him a welcome back fo the
House,

SHRI JYOTIRMOY BOSU. Thank
you. Sir.

MR SPEAKFT: So far as this
point is concerned, 1 also know that
there is a lot of agitation, and I have
no objection to having any debate. ..

SHRI JYOTIRMOY BOSU: Thank
you, Sir.

MR. SPEAKER: He can put it for-
ward in the Business Advisory Com-~
mittee, and if they allocate any time,
1 shall be so happy about it,
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SHRI S. M. BANERJEE, (Kan~-
pur}). Let there be a reply to the
calling-attention Arst.

SHRI R S. PANDEY. (Rajnawi-
gaon): It has appeared in the press
that this matter has been referred to
the CBI. In the circumstances, may
I know whether if a discussion is per-
mitted, it will not confuse the mat-

ter.. . "

MR SPEAKER: May I make one
request to the hon. Members? The
hon. Mmuster will be there, and the
Members will be there 1n the Business
Advisory Committee, and we can'dis-
cuss 1t The reply of the hon Mmis.
ter 1s not yet before us .

SHRI R. S. PANDEY- It would be
better 1f the CBI report 1s before us
I am in favour of discussing it on the
floor of the House It 1s a very serious
matter. But if the report of the CBI
also come before us, it will be better,
because we shall know something
about what has happentd

SHRI JYOTIRMOY BOSU 1 had
given an adjournment motion about
e closure of the Delhi Univeraity,
which you have considered not fit to
accept Would you allow a substitute
performance on thal, namely that the
matter may be discussed on the floor
of the House? I would not n=ist that
you may admit the adjournment
motion

SHRI S M BANERJEE- Let the
hon Minister reply to the calling-
attention-notice Let us hear the hon
Minister There is no reason why he
should not reply {o it

SHRI ATAL BIHARI VAJPAYEE
{Gwalior): The House can discuss
the matter after that....

SHRI 8. M. BANERJEE: 1 am not
talking of the rags scandal now; let
the hon. Minister reply and let there
be a discussion on #t. But what 1 am
talking about it this...,

MR. SPEAKER: Bui when I am
standing, he should sit down. .. ...

SHRI S. M BANERJEE.
scen you standing

I have

MR SPEAKER. If he hag seen me
standing, still he is not looking like
that, As regards the situation as it
developed in various parts round
about the aity, of course, the other
day, the hon Minister of State in the
Ministry of Home Affairs had rephed
to it There was one adjournment
motion on it earlier, and now there
15 anothrr one The students had
again ransacked the Chief Execulive
Councillor’s

SHRI ATAL BIHARI VAJPAYEE
They are being beaten hy the poli

SHRI S M BANERJEE They had
fired 20 rounds of tear-gas shells, and
the students have been mercilessiv
beaten

MR SPEAKER  After ail, when
the Speaker 1s standing, the hon
Members should sit down It may be
a good exception if that happens fur
a day or so But it should nol be
made a daily practice. When I am
gning to make my observations, why
should hon Members mterrupl? The
Minister should come out with a
very clear statemeni about 1t and
we will see later whether we need a
a further discussion or not.

SHRI PILOO MODY (Godhra): I
have had a phone call saying that the
students are still heing merscilessly
beaten, at this very moment,

SIHRI ATAl BIHARI VAJPAYEE
And the police has entered the hostel
of Ramjae College

SHRI PILOO MODY: I have the
names of boys who have actually been
beatcn,

SHRI S. M. BANBRJEE: The uni-
versity campus has been converted
into g concentration camp.
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SHRI JYOTIRMOY BOSU: Indis-

criminate and ruthleSS beatmg of the
stud@ats is on:

MR SPEAK.ER I am asking the
Minister: to. make a statement.
o T pied 2 #Lad1h
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SHRI PILOO MODY: Ramakrishna
Kaushik, Dinesh Kaushal apd D. S.
G’ll:l—these are the ‘names of the ‘boys
who have been- mercllessly “beaten;
‘who are being beaten at this very
minute,

HrREAD

" MR. SPEAKER:

I will not object
to questions being asked after the
statement of the Minister. = But the

dificulty.is ~about ithe . definite’ rule
you have provided. You can amend
the rule ‘but as far as it stands now,
how «can L.go out: of it? No- question
can be asked after such a statement
A

SHRI ATAL BIHA.RI VA.TPAYE}}
In that case, 'we will press ‘the ‘ad-:
journment motion, if we are. not
allowed even. to seek clanﬁcntion

MR. SPEAKER I am -,,-,aymg ‘thls
because the rule is there.. You: think?
the Speaker is coming out with his
own view. I am only interpreting
the rule. It is not my view. If it
were 10 :be left to:.me;:I would not
obsect to quesmnslbmng asked. Q.5

SBRI DINEN BHA‘PTACHARYYA
(Serampore}* "¥ou can 'eréate a e:‘m—*
vention. -
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SPEAKER If <you wnnt the
Mm1ster to make a statement,
‘be made’ If ‘you do" iiﬁt, T l;_&-
pared “‘to “admit “a call 3{:&1
motion. '
SHRI S. M. BANERJ] "On. a
point of ‘ordcr. - Accoz‘dmg to the

rules, if the Mlm.ster makes a sgate-
ment suo motu We ‘cannot ask ques-
tions. '

MR. SPEAKER: The rule is there.

SHRI S. M. BANERJEE: I have
read it. “HaVing been 1T years here,
I must have read somethmg

MR SPEAKER You ‘must have
known that T have been reading ¢his
for- 15 years as Speaker aha sweml
years as'a Member

v Y -

SHRI S. M. BANERJEE I accept
you &s’the Sy eaker I am not con—
tradmtmg ol - o

MR SPEAKER Do not misguide
me. You are welcome to be misguid-
ed yourself, but not me,

M. ?WB”‘ JEE: ~ Under
thg}g:les? Mipister -has every right
to make. 8 ugtpment sou motu. Ac- -
cording to the existing rule, there-
after, we are not supposed to ask
question, I agree with you there.

But here is a case in regard \o Dethi
University eoncerning’ which we f;g.vp
tabled” on* aﬂjommnt ‘mbtioh and
also cgll attentmn ‘matwn Thls l§
because of - the' a}aniﬂng s:tuahon in
the™ Umvergny “invalving all the stu-
dents. " The “Minister did not think it
proper to comd out With a statement.”
He could have asked your permission -
tc make a statement today. NMJ'
have’ iablea ouf ‘adjournment
attention’ motion. * Aecbrﬂin to‘ youi'
mjtrmétibns He“'has to ms a' stafe-"
meht. “He has not’ made «mb‘ *xf‘&ﬂi
name’ was 4ni’ '!he"order pape\"" thﬂ"‘
putpose; T =would* not’ have’ press d tgg
adjournment “motiorn. ‘Smﬁe i’e is not
in the -order’ papér 1 press my ad-
journment motion to discuss the seri-
ou§ and alarming situation: &
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Closure of Delki
finiversity
-
MR SPEARKER: All I can do, if
he ig not making a statement, ig to
admit the call attention motion.

SHR! JYOTIIRMOY BOSU: On a
point of order. I consider that the
situstion in one of the largest umver-
sities in the country which is in the
very capital of our country and which
has been closed for three days has
gome beyond control, and they expect
further deterioration. Police were cal-
ted in inside the campus; they have
been beating the boy and girl stu-
dents mercilessly without parallel. I
congider this a fit case for adjourn-
ment of the business of the House to
discuss the mattex. Hence we have
given notice therefor. Now we want
Your considered views. Do you comsi-
der the situation to be grave enough
or not and if you congider s0, we can
ventilate our grievances through which
forum® You can tell us . (Interrup-

tions),

SHRI S M. BANERJEE: The Edu-
cation Minister did not think it pro-
per even to attend Parliament?

a

MR. SPEAKER: 1 have already
sdld-that because you will not be in
a tion to ask guestion if he comes
olt with a statement sou motu, 1f I
allow a call attention motion, Mem-

will be in a position to ask gues~
tions ahd therefore I decided to admit
the call gttention motion.

-

day. Here it
Universi
police also gat into the univarsity.

MR.
call attention.

g
i
§e

b

Imported Woollen ;92
in .
eriet 2>
SHRI SAMAR GUHA: Clashes ate
going on and there is a possibility of
further injury and further loss of
lite. Therefore I suggest that call
attention motion should be taken up

today, in the evening. There have
been precedemts. d

MR. SPEAKER:
not do this time.

SHRI JOYTIRMOY BOSU; Two
call attention notices have been ad.
mitted by the former Speaker, Dr.
Sanjiva Reddy. We should like yeu
to consider that suggestion.

MR. SPEAKER' That was when
only one gentleman was asking the
call attention motion; now there are
five Members asking the call atten-
tion motion

12.15 hrs.

] am sorry; 1 can~

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

REPORTED LEAKAGE INTO OPEN MARKET
OF WOOLLEN CGARMENTS IMPORTED AS
RAGS
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THE MINISTER OF FOREIGN
TRADE (SHRY L. N. MISHRA): Mr.
Speaker, Sir, the regulation un:kr
which import of woollem zegs iy'pe-
misgible against the export of woellem
manufactures including knitwesr s
effective from May 1968. In faot) »



